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Clause 1

2. That at page 1,—
(1) in Yne 3, omit “(1)";
(i) omit line 8,

3. That at page 1, line 4,—
for “1958" substitute “1959".”

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLU-
TIONS

THIRTY-EIGHTH REPORT

Sardar Hukam Singh (Bhatinda):
3 “peg YW presenn the Ty -mpoin
Report of the Committee on Private
Members' Bills and Resolutions

/
PUBLIC ACCOUNTS COMMITTEE

THIRTEENTH REPORT

Shri A, C. Guha (Barasat): 1 beg
to present the Thirteenth Report of
the Public Accounts Commmttee on
the Appropriation Accounts of the
Government of Delh1 for the year
1954-55 and 1855-56 and Finance
Accounts for the year 1954-55 and
Audit Reports thereon

ESTIMATES COMMITTEE

FORTY-S8ECOND REPORT

Shri Thirumala Rao (Kakinda): I
beg to present the Forty-second Re-
port of the Estimates Commtte on
the action taken by Government on
the recommendations contained in the
Fufty-fifth Report of the Estimates
Committee (First Lok Sabha) on the
Monistry of Defence—Ordnance Fac-
tories (Staff Matters and Training).

———
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1285 hrs.
+pEMANDS FOR GRANTS (contd).
Midlstry of Law
Mir Speaker: The House will now
take up discussion and voting on
pemands Nos. 7@ and 71 relating to

the Ministry of Law for which five
honrs have been allotted.

fion. Members desirous of mowving
cut motions may hand over at the
Tgble within 15 minutes the numbers
of the selected cut motions. 1 shall
tre8t them as moved, if the Members
;n Whose names those cut motions
stgnd arc present in the House and
th¢ motions are otherwise in order.

Shri Khadilkar
roS€—

Mr. Speaker: Is the hon. Member
a Practising lawyer?

(Ahmednagar):

Shri Khadilkar: No I am really
thankful to you for giving me an
.pponunity——a common man-—to ex-
press my point of view regarding the
Ministry of Law

Mr Speaker: 1 do not thmk it is a
djsqual‘fication if he is not a lawyer,
oply, 1 just wanted to know

Shri Khadilkar: I happen to be a
1s% graduate; I practised only for six
months  Unfortunately I was preven-
ted trom practising any further and
grom entering the precincts of the
courts

Mr. Speaker: I believe once a law-
yeh always a Jawyer

Shri Kbadilkar: Yes, in 4hat
gense—
gy @ W@ : FF o

#Z Aoy &y A e, Kb Aeer
g

“*Moved with the recommendation of the President





